(TO BE PUBLISHED IN PART —IV OF THE DELHI GAZETTE EATRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.1a(6)/LA-2013/(m4ﬂ‘”"/ f7- /67 Dated /_3/ the September, 2013

NOTIFICATION

NO. F.14(6)/LA-2013/ /onsL f}g;./.!/f_}‘. e ;_3/5*/5 -. The following Act of the Legislative Assembly of
the National Capital Territory of Delhi  received the assent of the Lt. Governor of Delhi on the 12®
September, 2013 and is hereby published for general information:-

“The Delhi Professional Colleges or Institutions (Prohibition of Capitation Fee, Regulation of
Admission, fixation of Non-Exploitative Fee and Other measures to Ensure Equity and
Excellence)(Amendment) Act, 2013
(DELHI ACT 07 OF 2013)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 30" August, 2013)

[12"September, 2013]

An Act to amend the Delhi Professional colleges or Institutions (Prohibition of capitation fee, Regulation
of Admission, fixation of Non-Exploitative Fee and Other Measures to Ensure Equity and Excellence) Act,
2007 (Delhi Act 8 of 2007).

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty-
fourth YYear of the Republic of India as follows:-

1. Short title and commencement. - (1) This Act may be called the Delhi Professional Colleges or
Institutions (prohibition of Capitation fee, Regulation of admission, fixation of Non-Exploitative
Fee and Other Measures to Ensure Equity and Excellence) (Amendment) Act, 2013

(2) it shall come into force on such date as the government may, by notification in the official
gazettee, appoint.

2. Amendment of section 12 - in the Delhi Professional Colleges or Institutions (Prohibition of
Capitation Fee Regulation of Admission, Fixation of Non-Exploitative Fee and other measures to
Ensure Equity and Excellence) Act, 2007 (Delhi Act 8 of 2007), in section 12, the following
proviso shall be inserted at the end, namely:-

“provided that section 12 (1) shall not be applicable to Army College of Medical Sciences run by

Army Welfare Education Society”. J’J/

(DR. SAURABH KULSHRESHTHA)
Addl. Secretary (Law, Justice & L.A.)
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